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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERAEAD BENCH e
HYBERATZAD !
0.A.NB,741/585

Betueen: Date of Order: 26.6.95,

A.p.Misra
.eefpnlicant,

A nd

1. The Chairman,
Ordinance Factory Board, 10 A,
Auekland Road, Calcutta- 700 001,
2. The Genaral Mapager,
Ordinance Factory Preject,

Yeddumaidaram, _
fledak District - 502 205,

3. The Addl.General Manager,(Admn.)
Ordinance Factery Project,
Yeddumailaram,

Medak District - 502 205,

4, The uM(Admn.), Bill Group,
Ordinance Factory Praoject,
Yeddumailaram, fedak Bistrict - 502 205

5. Sri Y.¥.5.Ra0, The Addl.General Manager,{Admn.),
Ordinance Factory Preject, Medak District-502 2385.

+«.Respondants.

Counsel for the Anplicant : Mr.T.P.Acharya

Counsel for the Respondents : Mr.N.R.Deuraj,Sr.CGSC.

CORAM:

~-THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

contde..
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0,A.741/95. ' Dt. of Decision : 26~06-95.
ORDER |

I As per Hon'bls Shri R, Rangara jan, Member (Admn,) |

This DA is filed praying far a declaration that

‘the lstter No.13/00515/BG/DFPM dated 11-08-1994 of the

WM(Admn,) is §illegal, arbitrary and violative of principles
of natural justice and for a consequential direction to the
rQSpoﬁdents to pay the aalarj of the applicaent for the month
of Mapch 1990 tegether with intepest acrpued thereen till

the dgte of paymant.

2. The apblicant is an Assiatant Foresman (Electrical)

Qgﬁg?iuisimn. Ordnence Factory, Yeddumailaram, Megak District,.

g,
)

AP, In:iﬁgigear 1980 prior to posting to the present post
the applicsnt was working as incherge of Laison €sll situated
at Secundsrabad, even though his original gesignation is

Assistant Foreman (Electrical),.

3. His pay and allowancas for the month of March 1990
prom 01-03-1990 to 31-03-1990 was not paid to him on the
alleged reason that he bas not paid the in-come tax fully.
The applicant however allages tha;'ha has shoun his NSS

pass books on 02-03-1390 for having deposited ;an srount of
Rs.6,000/- in his NS5 account. It is fur ther steted by the
applicant that the_concarnad clerk failed to note this and
hence the amount of pay for the month of March 1990 has besn

irregularly kept beck for clearing in-coms tax due. By letter

dte14,12.1991 (Page~15 of the matsrial papers Annexure A-4)

he was informed that the pay and allowances for the month of

"~ March 1990 are lying in the cash office undisburged and he

was asked to collect the same by 24-12-1991 railing which
the same will be remitted back te Treasury. However, ths

applicant in his representation dt. 19«12-91 (Annexure A=5

- matgerial paper Page-16) has statsd that hs will ppeeive the

pay only if the interest agcrued thereon from March 1990 is

alsc paid to him along with his pay and allowances for the

N .ed

e



i : S |

3=

month of March 1990, Thee was no reply for that Annexurs A-5
letter. -Although n0 reply was given to him in this connection,
by letter dt. 11-08-94(Annexure A-1 megsrial papers Page~11)

he was informed "that his requast for payment of intsrest on
the salary of the March 1990 which was not agcepted in 6/90
and his salary for March 1990 will be relsased bnly when he

male 8 @ Pirm pgquest”,

4, Aggrieved by the above he/Hias)Piled this OA praying
as abave.
Se The learned counsel for tha§§03pandenta has submitted

that his pay for the Month of March 1990 will be paid to him

if he makes a request fur payment of the same gyen now in

terms of the letter of R-4 datod 11—03-1994(Annexu£e A=-1).

In-visu of the above submission the applicént is directed

to submit his requast to the concerned for recsiving pay for

the month of Mapch 1990 and receive the same without prejudice

te his cwontention Por payment of interest on the un-paid salary
of flarch 1990 till it is paid. The letter of R-4 datad 11-08-94
-(aﬁnsxure A-1) does not indicate any reason for not releasing |

interest. It is essential thét the respondents should giud 8

abeaking order for the rafusal to pay the intarest on the salary
- and sllowances of March 1990. If the applicant is aggrieved

by the reply to be received Por not paying the intersst on the
Mlarch salery 1990 ¢ill it is paid he is fres to approach £hia

Tribunal by filing a OA.

Be In the rgsult, the DA is disposad of with tha
following directiion:~

The applicant is free to receive the salary and

ﬁf—-‘r-—-x._-—-ﬁ R

allovances for the month of Mareh 1990‘ifetthggfg_fg_ggggjf
already paid without prejudice to < ¥Y
Lm.a contention for payment of interest on the said amount till
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* The respondent No.4 or any othaer respondents

should give a peasoned order explaining the circumstances

for refusel of the payment of intersst on the salary and

sllowances for the month of Mapch 1990.

is aggriavsd by the order to be issued by R=4 or any oghar

respondentg as directed above, he is Pree to approach this

Tribunel if 3o adviagd by filing a OA under section 19 of

7

the Administrative Tribunals Aét.1985.

The OA is ordered accordingly at the admission

stag® ithif. No costs,

(R. Rangarajan)
Member (Admn, )

Dated : The 26th Juns 1995.
(Dictated in Open Court)
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DEPUTY REGISTRAR(D)
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To
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The Chairman, Ordinmance Factory Remjegk Board,
10 A, Auckland Road, Calcutta = 700G 001,

The General Manager, Ordinance Factory PAroject,
Yaddumailaram, Medsk Oistrict ~502 205.

The Addl.General Manager(Admn.) Ordinance Factory

Project, Yeddumailagam, lMedak District - 502 205,

The UM(idmn,), Bill Group, Ordimance Factory Project,
Yeddumailaram, Medak Qistrict & 502 205,

&

One copy to Mr.T.P.Acharya, Advocate, H.No.1-2-306/1,
Gaganmahal Road,0omalguda, Hyderabad,

Une copy to Mr.N.R.Devraj,5r.CG3C,CAT yHyderabad.
One copy to Library,CAT,Hyderabad,
One Spare.cupy;

YLKR

In case the applicant

it
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IN THE CENTRAL ADMINISTRATIVE TRISUKAL
HYDERABAD BE HCH

THE HOM HRE AV HARIOASAN: FE MIDRL

AND

.THE HON'BLE SHRI -A— TGER : MEMBEIR (~,

DATED 924 -4 95

' ORDER/JUBGMENT
M.A  NC/R.P.NG./C.P.NO.
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Admitted angd Interim-diractions
idsuved,

for default . _
Réj CtEd/Drderaj.Clﬁﬁﬁ?ﬁxiqgiy -

No or§sr as to costs,
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